
 

 

eFIR No. 011701/2020 

PS  Swaroop Nagar 
 

12.06.2020 

 

 This is an application for release of case property vehicle bearing 

no. DL-1SV-9448 moved by the applicant/registered owner. 

Pr: Ld. APP for State. 

 Ld. Counsel for applicant/registered owner. 

 Heard on application  through  Video Conferencing  through 

CISCO WEBEX Meeting App. from my own residence  filed for release 

of the aforesaid vehicle seized in the present case. 

 Heard and perused the reply filed by the IO. 

 As per the reply of IO he has no objection for release the 

aforesaid case property to the rightful claimant. 

 

Directions regarding release of case property vehicle 

 The aforesaid vehicle be released by the SHO/IO to the applicant 

on the following conditions: 

 (i)- SHO/IO should verify the particulars of the ownership of 

the case property vehicle and identity of the applicant. 

 (ii)- Vehicle can also be released to the AR of the owner of the 

case property on showing of the authority letter on a properly stamped 

paper. 

 (iii)- Photographs from all angles of the case property should be 

taken including the engine and chasis number and such photographs 

should be filed in the police report in the court. 

 (iv) Such photographs should be attested under signatures by 

all concerned parties. 

 (v)-   A Panchnama as per law should be prepared detailing the 

proceedings of the release of the case property in favour of a party. 

  (Such photographs and panchnama should suffice for the 

purpose of evidence during the  trial proceedings as a secondary 

evidence admissible in law if in the event the original of the case 

property is not produced during the evidence). 
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 (vi)-  An indemnity bond should be taken from the party in 

whose favour the property is released as per the valuation of the case 

property mentioning the undertaking to indemnify  any other person in 

whose favour any claim relating to case property is determined by any 

legally competent  forum. 

 (vii)- Mechanical inspection of the vehicle should be done 

before releasing the vehicle if it is a case of accident. 

 (viii)- In case vehicle is insured, the applicant will also furnish  

an affidavit to  the SHO/IO in support of the application for release of 

vehicle that he has not claimed insurance money from the insurance 

company pertaining to the occurrence of accident in above mentioned 

FIR. 

 With these directions, the present application is disposed off. 

However, if there is any objection to release of case property, objections 

will be sent in writing on next working day before concerned 

court/concerned Duty MM. 

  Copy of the order be given dasti. Copy of this order be also  

uploaded on the official Website of Delhi District Court.  A copy  be 

retained  for being sent to the concerned court as soon as the normal 

functioning of  the court begins. 

   

 

     (SATVIR SINGH LAMBA) 

     Duty MM/ACMM (North) 

     Rohini Court/12.06.2020 

 



 

 

eFIR No. 0161/2020 

PS  Bawana 
 

12.06.2020 

 

 This is an application for release of case property  mobile phone 

of make OPPO-F-9 moved by the applicant/owner. 

Pr: Ld. APP for State. 

 Ld. Counsel for applicant/ owner. 

 Heard on application  through  Video Conferencing  through 

CISCO WEBEX Meeting App. from my own residence  filed for release 

of the aforesaid mobile phone seized in the present case. 

 Heard and perused the reply filed by the IO. 

 As per the reply of IO he has no objection for release the 

aforesaid case property to the rightful claimant. 

  The case property aforesaid mobile phone seized in the aforesaid 

case be released by the SHO/IO to the applicant on the following 

conditions: 

(i)- SHO/IO should verify the particulars of the ownership of 

the case property and identity of the applicant. 

(ii)- Such case property  can also be released to the AR of the 

owner of the case property on showing of the authority 

letter on a properly  stamped paper. 

(iii)- Photographs from all angles of the case property should be 

taken  including the make and design and such 

photographs should be filed in the police report in the 

court. 

(iv) Such photographs should be  attested under signatures by 

all concerned parties. 

(v)-   A Panchnama  as per law should be prepared detailing the 

proceedings of the release of the case property in favour of 

a party. 

(Such photographs and panchnama should suffice for the 

purpose of evidence during the  trial proceedings as a secondary 

evidence admissible in law if in the event the original of the case 

property is not produced during the evidenc). 

 

(vi)- Indemnity bond must be executed by the party in whose 

favour the case property is released as per the valuation 

approval process available in law so that if any other 

legally competent forum hands over the claim of such  



 

 

 

articles  value of the property can be reimbursed  to  the 

party found entitled thereto. 

   

         With these directions, the present application is disposed 

off.  However, if  there  is any  objection  to  release  of case property, 

objections will be sent in writing on next working day before concerned 

court/concerned Duty MM. 

  Copy of the order be given dasti. Copy of this order be also  

uploaded on the official Website of Delhi District Court.  A copy  be 

retained  for being sent to the concerned court as soon as the normal 

functioning of  the court begins. 

    

 

     (SATVIR SINGH LAMBA) 

     Duty MM/ACMM (North) 

     Rohini Court/12.06.2020 

 



 

 

FIR No. 323/20 

PS  Bawana 
 

12.06.2020 

 

 This is an application for release of case property vehicle bearing 

no. HR-55AG-6332 moved by the applicant/registered owner. 

Pr: Ld. APP for State. 

 Ld. Counsel for applicant/registered owner. 

 Heard on application  through  Video Conferencing  through 

CISCO WEBEX Meeting App. from my own residence  filed for release 

of the aforesaid vehicle seized in the present case. 

 Heard and perused the reply filed by the IO. 

 As per the reply of IO he has no objection for release the 

aforesaid case property to the rightful claimant. 

 

Directions regarding release of case property vehicle 

 The aforesaid vehicle be released by the SHO/IO to the applicant 

on the following conditions: 

 (i)- SHO/IO should verify the particulars of the ownership of 

the case property vehicle and identity of the applicant. 

 (ii)- Vehicle can also be released to the AR of the owner of the 

case property on showing of the authority letter on a properly stamped 

paper. 

 (iii)- Photographs from all angles of the case property should be 

taken including the engine and chasis number and such photographs 

should be filed in the police report in the court. 

 (iv) Such photographs should be attested under signatures by 

all concerned parties. 

 (v)-   A Panchnama as per law should be prepared detailing the 

proceedings of the release of the case property in favour of a party. 

  (Such photographs and panchnama should suffice for the 

purpose of evidence during the  trial proceedings as a secondary 

evidence admissible in law if in the event the original of the case 

property is not produced during the evidence). 
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 (vi)-  An indemnity bond should be taken from the party in 

whose favour the property is released as per the valuation of the case 

property mentioning the undertaking to indemnify  any other person in 

whose favour any claim relating to case property is determined by any 

legally competent  forum. 

 (vii)- Mechanical inspection of the vehicle should be done 

before releasing the vehicle if it is a case of accident. 

 (viii)- In case vehicle is insured, the applicant will also furnish  

an affidavit to  the SHO/IO in support of the application for release of 

vehicle that he has not claimed insurance money from the insurance 

company pertaining to the occurrence of accident in above mentioned 

FIR. 

 With these directions, the present application is disposed off. 

However, if there is any objection to release of case property, objections 

will be sent in writing on next working day before concerned 

court/concerned Duty MM. 

  Copy of the order be given dasti. Copy of this order be also  

uploaded on the official Website of Delhi District Court.  A copy  be 

retained  for being sent to the concerned court as soon as the normal 

functioning of  the court begins. 

   

 

     (SATVIR SINGH LAMBA) 

     Duty MM/ACMM (North) 

     Rohini Court/12.06.2020 

 



 

 

eFIR No. 010872/2020 

PS  Mahindra Park 
 

12.06.2020 

 

 This is an application for release of case property vehicle bearing 

no. DL1LV-4787moved by the applicant/registered owner. 

Pr: Ld. APP for State. 

 Ld. Counsel for applicant/registered owner. 

 Heard on application  through  Video Conferencing  through 

CISCO WEBEX Meeting App. from my own residence  filed for release 

of the aforesaid vehicle seized in the present case. 

 Heard and perused the reply filed by the IO. 

 As per the reply of IO he has no objection for release the 

aforesaid case property to the rightful claimant. 

 

Directions regarding release of case property vehicle 

 The aforesaid vehicle be released by the SHO/IO to the applicant 

on the following conditions: 

 (i)- SHO/IO should verify the particulars of the ownership of 

the case property vehicle and identity of the applicant. 

 (ii)- Vehicle can also be released to the AR of the owner of the 

case property on showing of the authority letter on a properly stamped 

paper. 

 (iii)- Photographs from all angles of the case property should be 

taken including the engine and chasis number and such photographs 

should be filed in the police report in the court. 

 (iv) Such photographs should be attested under signatures by 

all concerned parties. 

 (v)-   A Panchnama as per law should be prepared detailing the 

proceedings of the release of the case property in favour of a party. 

  (Such photographs and panchnama should suffice for the 

purpose of evidence during the  trial proceedings as a secondary 

evidence admissible in law if in the event the original of the case 

property is not produced during the evidence). 
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 (vi)-  An indemnity bond should be taken from the party in 

whose favour the property is released as per the valuation of the case 

property mentioning the undertaking to indemnify  any other person in 

whose favour any claim relating to case property is determined by any 

legally competent  forum. 

 (vii)- Mechanical inspection of the vehicle should be done 

before releasing the vehicle if it is a case of accident. 

 (viii)- In case vehicle is insured, the applicant will also furnish  

an affidavit to  the SHO/IO in support of the application for release of 

vehicle that he has not claimed insurance money from the insurance 

company pertaining to the occurrence of accident in above mentioned 

FIR. 

 With these directions, the present application is disposed off. 

However, if there is any objection to release of case property, objections 

will be sent in writing on next working day before concerned 

court/concerned Duty MM. 

 Copy of the order be given dasti. Copy of this order be also  

uploaded on the official Website of Delhi District Court.  A copy  be 

retained  for being sent to the concerned court as soon as the normal 

functioning of  the court begins. 

 

     (SATVIR SINGH LAMBA) 

     Duty MM/ACMM (North) 

     Rohini Court/12.06.2020 
 



 

 

FIR No. 0452/2019 

PS  KNK Marg 
 

12.06.2020 

 

 This is an application for release of case property  mobile phone 

of make VIVO-V-95(blue mixed colour)  moved by the applicant/owner. 

Pr: Ld. APP for State. 

 Ld. Counsel for applicant/ owner. 

 Heard on application  through  Video Conferencing  through 

CISCO WEBEX Meeting App. from my own residence  filed for release 

of the aforesaid mobile phone seized in the present case. 

 Heard and perused the reply filed by the IO. 

 As per the reply of IO he has no objection for release the 

aforesaid case property to the rightful claimant. 

  The case property aforesaid mobile phone seized in the aforesaid 

case be released by the SHO/IO to the applicant on the following 

conditions: 

(i)- SHO/IO should verify the particulars of the ownership of 

the case property and identity of the applicant. 

(ii)- Such case property  can also be released to the AR of the 

owner of the case property on showing of the authority 

letter on a properly  stamped paper. 

(iii)- Photographs from all angles of the case property should be 

taken  including the make and design and such 

photographs should be filed in the police report in the 

court. 

(iv) Such photographs should be  attested under signatures by 

all concerned parties. 

(v)-   A Panchnama  as per law should be prepared detailing the 

proceedings of the release of the case property in favour of 

a party. 

(Such photographs and panchnama should suffice for the 

purpose of evidence during the  trial proceedings as a secondary 

evidence admissible in law if in the event the original of the case 

property is not produced during the evidenc). 

 

(vi)- Indemnity bond must be executed by the party in whose 

favour the case property is released as per the valuation 

approval process available in law so that if any other 

legally competent forum hands over the claim of such  



 

 

 

articles  value of the property can be reimbursed  to  the 

party found entitled thereto. 

   

         With these directions, the present application is disposed 

off.  However, if  there  is any  objection  to  release  of case property, 

objections will be sent in writing on next working day before concerned 

court/concerned Duty MM. 

  Copy of the order be given dasti. Copy of this order be also  

uploaded on the official Website of Delhi District Court.  A copy  be 

retained  for being sent to the concerned court as soon as the normal 

functioning of  the court begins. 

    

 

     (SATVIR SINGH LAMBA) 

     Duty MM/ACMM (North) 

     Rohini Court/12.06.2020 



 

 

eFIR No. 0331/2020 

PS  Jahangir Puri 
 

12.06.2020 

 

 This is an application for release of case property  mobile phone 

of make One Plus moved by the applicant/owner. 

Pr: Ld. APP for State. 

 Ld. Counsel for applicant/ owner. 

 Heard on application  through  Video Conferencing  through 

CISCO WEBEX Meeting App. from my own residence  filed for release 

of the aforesaid mobile phone seized in the present case. 

 Heard and perused the reply filed by the IO. 

 As per the reply of IO he has no objection for release the 

aforesaid case property to the rightful claimant. 

  The case property aforesaid mobile phone seized in the aforesaid 

case be released by the SHO/IO to the applicant on the following 

conditions: 

(i)- SHO/IO should verify the particulars of the ownership of 

the case property and identity of the applicant. 

(ii)- Such case property  can also be released to the AR of the 

owner of the case property on showing of the authority 

letter on a properly  stamped paper. 

(iii)- Photographs from all angles of the case property should be 

taken  including the make and design and such 

photographs should be filed in the police report in the 

court. 

(iv) Such photographs should be  attested under signatures by 

all concerned parties. 

(v)-   A Panchnama  as per law should be prepared detailing the 

proceedings of the release of the case property in favour of 

a party. 

(Such photographs and panchnama should suffice for the 

purpose of evidence during the  trial proceedings as a secondary 

evidence admissible in law if in the event the original of the case 

property is not produced during the evidenc). 

 

(vi)- Indemnity bond must be executed by the party in whose 

favour the case property is released as per the valuation 

approval process available in law so that if any other 



 

legally competent forum hands over the claim of such  

 

 

articles  value of the property can be reimbursed  to  the 

party found entitled thereto. 

   

         With these directions, the present application is disposed 

off.  However, if  there  is any  objection  to  release  of case property, 

objections will be sent in writing on next working day before concerned 

court/concerned Duty MM. 

  Copy of the order be given dasti. Copy of this order be also  

uploaded on the official Website of Delhi District Court.  A copy  be 

retained  for being sent to the concerned court as soon as the normal 

functioning of  the court begins. 

    

 

     (SATVIR SINGH LAMBA) 

     Duty MM/ACMM (North) 

     Rohini Court/12.06.2020 
 

 
 



 

 

FIR No.121/2020 

PS  Shahbad Dairy  
 

12.06.2020 

 

 This is an application for release of case property vehicle bearing 

no. DLILT-2939 moved by the applicant/registered owner. 

Pr: Ld. APP for State. 

 Ld. counsel for applicant. 

 Heard on application  through  Video Conferencing  through 

CISCO WEBEX Meeting App. from my own residence  filed for release 

of the aforesaid vehicle seized in the present case. 

 Heard and perused the previous ordersheet as well as the reply 

filed by the IO. 

 No fresh reply received from IO, regarding verification of 

registration number of  the vehicle. 

 At this stage Ld. Counsel for applicant requests to withdraw the 

application with liberty to file fresh.   In view of same, the application in 

hand stands dismissed as withdrawn with liberty to file fresh. 

 Copy of the order be given dasti. Copy of this order be also  

uploaded on the official Website of Delhi District Court.  A copy  be 

retained  for being sent to the concerned court as soon as the normal 

functioning of  the court begins. 

    

 

     (SATVIR SINGH LAMBA) 

     Duty MM/ACMM (North) 

     Rohini Court/12.06.2020 

 



 

 

FIR No. 291/20 

PS  S.P. Badli  
 

12.06.2020 

 

 This is an application for release of case property vehicle bearing 

no. HR-38T-3137 moved by the applicant/registered owner. 

Pr: Ld. APP for State. 

 Ld. Counsel for applicant/registered owner. 

 Heard on application  through  Video Conferencing  through 

CISCO WEBEX Meeting App. from my own residence  filed for release 

of the aforesaid vehicle seized in the present case. 

 Heard and perused the reply filed by the IO. 

 As per the reply of IO he has raised objection for release the 

aforesaid case property to the rightful claimant as the mechanical 

inspection of the vehicle is yet to be conducted and the owner of the 

vehicle is not cooperating in the investigation  and documents of the 

vehicle are also not deposited with the IO. 

 At this stage Ld. Counsel for the applicant seeks some time to 

furnish the documents to the IO.   Hence, application be put up on 

16.06.2020 for further proceeding. 

 

 

     (SATVIR SINGH LAMBA) 

     Duty MM/ACMM (North) 

     Rohini Court/12.06.2020 

 



 

 

FIR No. 06756/2020 

PS  KNK Marg 
 

12.06.2020 

 

 This is an application for release of case property vehicle bearing 

no. DL8SCB-1480 moved by the applicant/registered owner. 

Pr: Ld. APP for State. 

 Ld. Counsel for applicant/registered owner. 

 Heard on application  through  Video Conferencing  through 

CISCO WEBEX Meeting App. from my own residence  filed for release 

of the aforesaid vehicle seized in the present case. 

 Heard and perused the reply filed by the IO. 

 As per the reply of IO he has no objection for release the 

aforesaid case property to the rightful claimant. 

 

Directions regarding release of case property vehicle 

 The aforesaid vehicle be released by the SHO/IO to the applicant 

on the following conditions: 

 (i)- SHO/IO should verify the particulars of the ownership of 

the case property vehicle and identity of the applicant. 

 (ii)- Vehicle can also be released to the AR of the owner of the 

case property on showing of the authority letter on a properly stamped 

paper. 

 (iii)- Photographs from all angles of the case property should be 

taken including the engine and chasis number and such photographs 

should be filed in the police report in the court. 

 (iv) Such photographs should be attested under signatures by 

all concerned parties. 

 (v)-   A Panchnama as per law should be prepared detailing the 

proceedings of the release of the case property in favour of a party. 

  (Such photographs and panchnama should suffice for the 

purpose of evidence during the  trial proceedings as a secondary 

evidence admissible in law if in the event the original of the case 

property is not produced during the evidence). 
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 (vi)-  An indemnity bond should be taken from the party in 

whose favour the property is released as per the valuation of the case 

property mentioning the undertaking to indemnify  any other person in 

whose favour any claim relating to case property is determined by any 

legally competent  forum. 

 (vii)- Mechanical inspection of the vehicle should be done 

before releasing the vehicle if it is a case of accident. 

 (viii)- In case vehicle is insured, the applicant will also furnish  

an affidavit to  the SHO/IO in support of the application for release of 

vehicle that he has not claimed insurance money from the insurance 

company pertaining to the occurrence of accident in above mentioned 

FIR. 

 With these directions, the present application is disposed off. 

However, if there is any objection to release of case property, objections 

will be sent in writing on next working day before concerned 

court/concerned Duty MM. 

 Copy of the order be given dasti. Copy of this order be also  

uploaded on the official Website of Delhi District Court.  A copy  be 

retained  for being sent to the concerned court as soon as the normal 

functioning of  the court begins. 

    

 

     (SATVIR SINGH LAMBA) 

     Duty MM/ACMM (North) 

     Rohini Court/12.06.2020 

 



 

 

FIR No. 323/20 

PS  Bawana 
 

12.06.2020 

 

 This is an application for release of case property vehicle bearing 

no. HR 69 C 9244 moved by the applicant/registered owner. 

Pr: Ld. APP for State. 

 Ld. Counsel for applicant/registered owner. 

 Heard on application  through  Video Conferencing  through 

CISCO WEBEX Meeting App. from my own residence  filed for release 

of the aforesaid vehicle seized in the present case. 

 Heard and perused the reply filed by the IO. 

 As per the reply of IO he has no objection for release the 

aforesaid case property to the rightful claimant. 

 

Directions regarding release of case property vehicle 

 The aforesaid vehicle be released by the SHO/IO to the applicant 

on the following conditions: 

 (i)- SHO/IO should verify the particulars of the ownership of 

the case property vehicle and identity of the applicant. 

 (ii)- Vehicle can also be released to the AR of the owner of the 

case property on showing of the authority letter on a properly stamped 

paper. 

 (iii)- Photographs from all angles of the case property should be 

taken including the engine and chasis number and such photographs 

should be filed in the police report in the court. 

 (iv) Such photographs should be attested under signatures by 

all concerned parties. 

 (v)-   A Panchnama as per law should be prepared detailing the 

proceedings of the release of the case property in favour of a party. 

  (Such photographs and panchnama should suffice for the 

purpose of evidence during the  trial proceedings as a secondary 

evidence admissible in law if in the event the original of the case 

property is not produced during the evidence). 
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 (vi)-  An indemnity bond should be taken from the party in 

whose favour the property is released as per the valuation of the case 

property mentioning the undertaking to indemnify  any other person in 

whose favour any claim relating to case property is determined by any 

legally competent  forum. 

 (vii)- Mechanical inspection of the vehicle should be done 

before releasing the vehicle if it is a case of accident. 

 (viii)- In case vehicle is insured, the applicant will also furnish  

an affidavit to  the SHO/IO in support of the application for release of 

vehicle that he has not claimed insurance money from the insurance 

company pertaining to the occurrence of accident in above mentioned 

FIR. 

 With these directions, the present application is disposed off. 

However, if there is any objection to release of case property, objections 

will be sent in writing on next working day before concerned 

court/concerned Duty MM. 

 Copy of the order be given dasti. Copy of this order be also  

uploaded on the official Website of Delhi District Court.  A copy  be 

retained  for being sent to the concerned court as soon as the normal 

functioning of  the court begins. 

    

 

     (SATVIR SINGH LAMBA) 

     Duty MM/ACMM (North) 

     Rohini Court/12.06.2020 

 



 

 

FIR No. 133/20 

PS  Bawana 
 

12.06.2020 

 

 This is an application for release of case property vehicle bearing 

no. DL3SCT-6785 moved by the applicant/registered owner. 

Pr: Ld. APP for State. 

 Ld. Counsel for applicant/registered owner. 

 Heard on application  through  Video Conferencing  through 

CISCO WEBEX Meeting App. from my own residence  filed for release 

of the aforesaid vehicle seized in the present case. 

 Heard and perused the reply filed by the IO. 

 As per the reply of IO he has no objection for release the 

aforesaid case property to the rightful claimant. 

 

Directions regarding release of case property vehicle 

 The aforesaid vehicle be released by the SHO/IO to the applicant 

on the following conditions: 

 (i)- SHO/IO should verify the particulars of the ownership of 

the case property vehicle and identity of the applicant. 

 (ii)- Vehicle can also be released to the AR of the owner of the 

case property on showing of the authority letter on a properly stamped 

paper. 

 (iii)- Photographs from all angles of the case property should be 

taken including the engine and chasis number and such photographs 

should be filed in the police report in the court. 

 (iv) Such photographs should be attested under signatures by 

all concerned parties. 

 (v)-   A Panchnama as per law should be prepared detailing the 

proceedings of the release of the case property in favour of a party. 

  (Such photographs and panchnama should suffice for the 

purpose of evidence during the  trial proceedings as a secondary 

evidence admissible in law if in the event the original of the case 

property is not produced during the evidence). 
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 (vi)-  An indemnity bond should be taken from the party in 

whose favour the property is released as per the valuation of the case 

property mentioning the undertaking to indemnify  any other person in 

whose favour any claim relating to case property is determined by any 

legally competent  forum. 

 (vii)- Mechanical inspection of the vehicle should be done 

before releasing the vehicle if it is a case of accident. 

 (viii)- In case vehicle is insured, the applicant will also furnish  

an affidavit to  the SHO/IO in support of the application for release of 

vehicle that he has not claimed insurance money from the insurance 

company pertaining to the occurrence of accident in above mentioned 

FIR. 

 With these directions, the present application is disposed off. 

However, if there is any objection to release of case property, objections 

will be sent in writing on next working day before concerned 

court/concerned Duty MM. 

  Copy of the order be given dasti. Copy of this order be also  

uploaded on the official Website of Delhi District Court.  A copy  be 

retained  for being sent to the concerned court as soon as the normal 

functioning of  the court begins. 

   

 

     (SATVIR SINGH LAMBA) 

     Duty MM/ACMM (North) 

     Rohini Court/12.06.2020 



 

 

FIR No. 159/20 

PS  Shahbad Dairy 
 

12.06.2020 

 

 This is an application for release of case property vehicle bearing 

no. DL1SW-7446 moved by the applicant/registered owner. 

Pr: Ld. APP for State. 

 Ld. Counsel for applicant/registered owner. 

 Heard on application  through  Video Conferencing  through 

CISCO WEBEX Meeting App. from my own residence  filed for release 

of the aforesaid vehicle seized in the present case. 

 Heard and perused the reply filed by the IO. 

 As per the reply of IO he has no objection for release the 

aforesaid case property to the rightful claimant. 

 

Directions regarding release of case property vehicle 

 The aforesaid vehicle be released by the SHO/IO to the applicant 

on the following conditions: 

 (i)- SHO/IO should verify the particulars of the ownership of 

the case property vehicle and identity of the applicant. 

 (ii)- Vehicle can also be released to the AR of the owner of the 

case property on showing of the authority letter on a properly stamped 

paper. 

 (iii)- Photographs from all angles of the case property should be 

taken including the engine and chasis number and such photographs 

should be filed in the police report in the court. 

 (iv) Such photographs should be attested under signatures by 

all concerned parties. 

 (v)-   A Panchnama as per law should be prepared detailing the 

proceedings of the release of the case property in favour of a party. 

  (Such photographs and panchnama should suffice for the 

purpose of evidence during the  trial proceedings as a secondary 

evidence admissible in law if in the event the original of the case 

property is not produced during the evidence). 
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 (vi)-  An indemnity bond should be taken from the party in 

whose favour the property is released as per the valuation of the case 

property mentioning the undertaking to indemnify  any other person in 

whose favour any claim relating to case property is determined by any 

legally competent  forum. 

 (vii)- Mechanical inspection of the vehicle should be done 

before releasing the vehicle if it is a case of accident. 

 (viii)- In case vehicle is insured, the applicant will also furnish  

an affidavit to  the SHO/IO in support of the application for release of 

vehicle that he has not claimed insurance money from the insurance 

company pertaining to the occurrence of accident in above mentioned 

FIR. 

 With these directions, the present application is disposed off. 

However, if there is any objection to release of case property, objections 

will be sent in writing on next working day before concerned 

court/concerned Duty MM. 

  Copy of the order be given dasti. Copy of this order be also  

uploaded on the official Website of Delhi District Court.  A copy  be 

retained  for being sent to the concerned court as soon as the normal 

functioning of  the court begins. 

   

 

     (SATVIR SINGH LAMBA) 

     Duty MM/ACMM (North) 

     Rohini Court/12.06.2020 

 



 

 

Vehicle No. HR-55L-4751  

PS  STA Rajpur Road. 
 

12.06.2020 

 

Pr: Ld. APP for State. 

 Ld. Counsel for applicant. 

 Heard on application  through  Video Conferencing  through 

CISCO WEBEX Meeting App. from my own residence. 

 

 No reply received from Enforcement Office, STA. Let same be 

called as per earlier order for 16.06.2020. 

 

  

     (SATVIR SINGH LAMBA) 

     Duty MM/ACMM (North) 

     Rohini Court/12.06.2020 

 



 

 

Vehicle No. DL-6DAZ-8035  

 

12.06.2020 

 

Pr: Ld. APP for State. 

 None  for applicant. 
 

 Heard on application  through  Video Conferencing  through 

CISCO WEBEX Meeting App. from my own residence. 

 

 Reply be called  from concerned STA  for 16.06.2020. 

 

  

     (SATVIR SINGH LAMBA) 

     Duty MM/ACMM (North) 

     Rohini Court/12.06.2020 

 

 



 

 

FIR No.674/19 

PS NIA 

State Vs. Sahbaj 

12.06.2020  

 Matter is taken up in court through video conferencing in 

view of the directions issued by Hon’ble High Court of Delhi and 

Ld. District and Sessions Judge, Delhi to curb imminent threat of 

pandemic covid-19. 

 Bail bond received through email 

readeracmmnorth@gmail.com. 

 IO to verify the address of the surety and report on 

13.06.2020.     

 Put up with order on 13.06.2020. 

     (SATVIR SINGH LAMBA) 
     Duty MM/ACMM (North) 

Rohini Court/12.06.2020 



 

FIR No.139/2002 

PS Bawana 

State Vs. Sabir 

12.06.2020  

 Matter is taken up in court through video conferencing in 

view of the directions issued by Hon’ble High Court of Delhi and 

Ld. District and Sessions Judge, Delhi to curb imminent threat of 

pandemic covid-19. 

 Bail bond received through email 

readeracmmnorth@gmail.com. 

 IO to verify the address of the surety and report on 

13.06.2020.     

 Put up with order on 13.06.2020. 

     (SATVIR SINGH LAMBA) 
     Duty MM/ACMM (North) 

Rohini Court/12.06.2020 



 

FIR No.471/2020 

PS Adarsh Nagar 

State Vs. Neeraj 

12.06.2020  

 Matter is taken up in court through video conferencing in 

view of the directions issued by Hon’ble High Court of Delhi and 

Ld. District and Sessions Judge, Delhi to curb imminent threat of 

pandemic covid-19. 

 Bail bond received through email 

readeracmmnorth@gmail.com. 

 IO to verify the address of the surety and report on 

13.06.2020.     

 Put up with order on 13.06.2020. 

     (SATVIR SINGH LAMBA) 
     Duty MM/ACMM (North) 

Rohini Court/12.06.2020 



 

FIR No.402/2016 

PS Swaroop Nagar 

State Vs. Bhanu 

12.06.2020  

 Matter is taken up in court through video conferencing in 

view of the directions issued by Hon’ble High Court of Delhi and 

Ld. District and Sessions Judge, Delhi to curb imminent threat of 

pandemic covid-19. 

 Bail bond received through email 

readeracmmnorth@gmail.com. 

 IO to verify the address of the surety and report on 

13.06.2020.     

 Put up with order on 13.06.2020. 

     (SATVIR SINGH LAMBA) 
     Duty MM/ACMM (North) 

Rohini Court/12.06.2020 



 

FIR No.366/2020 

PS S.P. Badli 

State Vs. Vinay Kumar 

12.06.2020  

 Matter is taken up in court through video conferencing in 

view of the directions issued by Hon’ble High Court of Delhi and 

Ld. District and Sessions Judge, Delhi to curb imminent threat of 

pandemic covid-19. 

 Bail bond received through email 

readeracmmnorth@gmail.com. 

 IO to verify the address of the surety and report on 

13.06.2020.     

 Put up with order on 13.06.2020. 

     (SATVIR SINGH LAMBA) 
     Duty MM/ACMM (North) 

Rohini Court/12.06.2020 



 

FIR No.000113/2020 

PS Alipur 

State Vs. Neeraj 

12.06.2020  

 Matter is taken up in court through video conferencing in 

view of the directions issued by Hon’ble High Court of Delhi and 

Ld. District and Sessions Judge, Delhi to curb imminent threat of 

pandemic covid-19. 

 Bail bond received through email 

readeracmmnorth@gmail.com. 

 IO to verify the address of the surety and report on 

13.06.2020.     

 Put up with order on 13.06.2020. 

     (SATVIR SINGH LAMBA) 
     Duty MM/ACMM (North) 

Rohini Court/12.06.2020 



 

FIR No.185/16 

PS Samaypur Badli 

State Vs. Sunil @ Golu 

12.06.2020  

 Matter is taken up in court through video conferencing in 

view of the directions issued by Hon’ble High Court of Delhi and 

Ld. District and Sessions Judge, Delhi to curb imminent threat of 

pandemic covid-19. 

 Bail bond received through email 

readeracmmnorth@gmail.com. 

 IO to verify the address of the surety and report on 

13.06.2020.     

 Put up with order on 13.06.2020. 

     (SATVIR SINGH LAMBA) 
     Duty MM/ACMM (North) 

Rohini Court/12.06.2020 



 

FIR No.9/2018 

PS Alipur 

State Vs. Tejpal 

12.06.2020  

 Matter is taken up in court through video conferencing in 

view of the directions issued by Hon’ble High Court of Delhi and 

Ld. District and Sessions Judge, Delhi to curb imminent threat of 

pandemic covid-19. 

 Bail bond received through email 

readeracmmnorth@gmail.com. 

 IO to verify the address of the surety and report on 

13.06.2020.     

 Put up with order on 13.06.2020. 

     (SATVIR SINGH LAMBA) 
     Duty MM/ACMM (North) 

Rohini Court/12.06.2020 



 

E. FIR No.000146/2020 

PS Swaroop Nagar 

State Vs. Sonu Singh 

12.06.2020  

 Matter is taken up in court through video conferencing in 

view of the directions issued by Hon’ble High Court of Delhi and 

Ld. District and Sessions Judge, Delhi to curb imminent threat of 

pandemic covid-19. 

 Bail bond received through email 

readeracmmnorth@gmail.com. 

 IO to verify the address of the surety and report on 

13.06.2020.     

 Put up with order on 13.06.2020. 

     (SATVIR SINGH LAMBA) 
     Duty MM/ACMM (North) 

Rohini Court/12.06.2020 



 

FIR No.230/2020 

PS Alipur 

State Vs. Gaurav Kundu 

12.06.2020  

 Matter is taken up in court through video conferencing in 

view of the directions issued by Hon’ble High Court of Delhi and 

Ld. District and Sessions Judge, Delhi to curb imminent threat of 

pandemic covid-19. 

 Bail bond received through email 

readeracmmnorth@gmail.com. 

 IO to verify the address of the surety and report on 

13.06.2020.     

 Put up with order on 13.06.2020. 

     (SATVIR SINGH LAMBA) 
     Duty MM/ACMM (North) 

Rohini Court/12.06.2020 



 

FIR No.624/2019 

PS Bhalswa Dairy 

State Vs. Mayank 

12.06.2020  

 Matter is taken up in court through video conferencing in 

view of the directions issued by Hon’ble High Court of Delhi and 

Ld. District and Sessions Judge, Delhi to curb imminent threat of 

pandemic covid-19. 

 Bail bond received through email 

readeracmmnorth@gmail.com. 

 IO to verify the address of the surety and report on 

13.06.2020.     

 Put up with order on 13.06.2020. 

     (SATVIR SINGH LAMBA) 
     Duty MM/ACMM (North) 

Rohini Court/12.06.2020 



 

FIR No.308/2020 

PS Bawana 

State Vs. Pritam Singh 

12.06.2020  

 Matter is taken up in court through video conferencing in 

view of the directions issued by Hon’ble High Court of Delhi and 

Ld. District and Sessions Judge, Delhi to curb imminent threat of 

pandemic covid-19. 

 Bail bond received through email 

readeracmmnorth@gmail.com. 

 IO to verify the address of the surety and report on 

13.06.2020.     

 Put up with order on 13.06.2020. 

     (SATVIR SINGH LAMBA) 
     Duty MM/ACMM (North) 

Rohini Court/12.06.2020 

 


